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criminal gangs which are a creation of a very 
lopsided imbalance in society, in the preser­
vation of which some of the hon. Members 
ar* very much interested. (Interruption)

SHRI PILOO MODY : He is interested 
in nationalising fraud.

MR. SPEAKER : Instead of going
through all this rigmarole, why don*t you 
come straight to the question and say that 
you are enquiring into it ?

SHRI K. R. GANESII : According to 
your direction, I would now come to the 
specific points which the hon. Member has 
raised.

MR. SPEAKER : No instructions from
me.

SlIRI K. R. GANESH : To the specific 
point that the hon. Member has raised, 
whether one or more officers are involved, I 
had already indicated that two officers have 
hern arrested and there is a reasonable sus­
picion, which is now under investigation, 
that more officers may be involved in the 
various branches of the bank which the police 
are now investigating.

Whether there has been a fraud to the* 
extent of Rs. 60 lakhs or more amounts have 
been defrauded, is a matter which is now 
under investigation bv the police. The police 
is not giving out all the documents that are 
there.

The Reserve Bank had already taken 
certain steps to see that these procedural 
difficulties are removed. They have from 
time to time advised the banks and given 
them guidelines. A Central team of the 
Reserve Bank is now going round all the 
nationalised banks to find out the various 
facts that are there and to see that this sort 
of fraud does not take place.

SHRI CHINTAMANI PANTGRAHI: 
What about the chances of recovery ? How 
much money is recovered ?

SHRIK, R. GANESH : Only the day 
before yesterday, this thing has come out. 
The police have made a raid. It is not possible 
for me to tty more. But all efforts will be 
made to recover as much money as is possible.

SHRI GADADHAR SAHA (BiAhum): 
Sir, it is said in the statement made by the 
Minister that dds ease of cheating in the 
Ualttd Bank of India at Calcutta is the result

of a deep-seated conspiracy of a gang of cri­
minals and some bank officials, and a gang of 
racketeers has been taking out large monies 
fraudulently and easily. I  want to know that 
is the Minister's explanation about the cir­
cumstances under which this sort of offence 
took place. How can the banks go on advan­
cing money without prior investigation and 
verification of documents and the genuineness 
of the documents ?

Sir, we found in many cases that the real 
agriculturists and small businessmen arc still 
experiencing difficulties in obtaining loans 
from the banks. But this case of cheating 
shows that a gang of criminal racketeers is 
taking out large sums of money from the 
banks very easily. My question is : how this 
sort of thing is uking place and why have 
not the Government taken any precautionary 
measures to stop recurrence of such things ? 
Cheating in a bank is not a new thing in 
India. Fourteen nationalised banks lost 
about Rs. 1.14 crores between September 
1969 and May 1971. During this period there 
were 320 cases of cheating in the banks and 
many more cases of cheating are being added 
on to this number. It is really strange, that 
while cases of cheating are increasing and 
Government had got knowledge and informa­
tion about all this, why have not they taken 
any steps to stop this offence ?

SHRI K. R. GANESH: Sir, this sort of 
fraud could take place because of collusion 
between some officers and employees of the 
bank and the criminal gang that has come up 
as a result of the base of credit bring broa­
dened. That is why the very essential require­
ments which the bank insists and which some­
times delays the genuine, bonafide applica­
tions and clients who ask for loans were given 
up. They did not give proper scrutiny because 
some of the bank’s officers and employees were 
in collusion with this criminal gang and that 
is why this has taken place. The hon. Mem­
ber has given some figures. We ourselves 
have supplied this information to Parliament 
and from the statement we have supplied it 
will be seen whether in each ease the person 
had been arrested and so on ; the number of 
persons arrested or prosecuted is given there, 
as also the amount of money that has been 
realised from them.

SHRI DINEN BHATTACHARYYA 
(Serampore) \ How much money has been 
realised ?...  .(Interruptions) Answers are not 
forthcoming,
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MR. SPEAKER : Only Member* who 
have put the question are entitled to ask 
clarifications. There is a specific procedure. 
Why do you deviate from it ? I  shall not 
take notice of any deviations.

12.18 hr*

STATEMENT RE. OBSERVANCE OF 
MAY DAY AS HOLIDAY IN LOK SABHA

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND SHIPPING AND TRANS- 
PORT (SHRI RAJ BAHADUR) : Sir, as I 
submitted yesterday we as a nation have a 
much larger number of holidays as compared 
to any other nation. Even so, with a view to 
indentify oui selves with the struggles and 
aspirations of the working class, we agree that 
the May Day may be observed as a holiday. 
But we will have to forego at least one other 
holiday in lieu thereof. Accordingly, our 
House too may not sit on Monday the 1st of 
May, but Government Business scheduled for 
that day may kindly be taken up in the follow­
ing days by foiegoing another holiday in 
this week or in the next, that is, Saturday.

May I also repeat that the whole system 
and basis of Public Holidays in our country 
needs revision and the matter is icceiving the 
consideration of the Government. I sincerely 
hope that in this task we shall recieve the 
willing coopeiation of all sections of out 
community and in paiticular of the Members 
of Parliament, belonging to all parties and 
groups, with a view to maintain and enhance 
the momentum of production and the growth 
of ou» economy.

SHRI S. M. BANERJEE (Kanpur) : It 
has been declared a holiday, as far as we are 
concerned. But we want it to be declared a 
public holiday for the entite nation.

SHRI RAJ BAHADUR : To do this many 
steps have to be taken by many organisations. 
Therefore, we have left it to them by saying 
“it may be declared a holiday".

MR. SPEAKER : I  am very happy that 
the Minister has agreed to this suggestion. 
But the other alternative is also worth noting. 
My suggestion is that, instead of Hitting on 
one Saturday, we may forego the discussion 
OB m e  Demand. Are you prepared for 
that ?

SHRI S. M. BANERJEE : We will sit on 
one Saturday.

SHRI PILOO MODY (Godhra) : The 
session may be extended by one day.

MR. SPEAKER : Many Members have 
already fixed up some appointments for Satur­
day. So, they will be inconvenienced. Fur­
ther, it cannot be any Saturday ; it has to 
be a Saturday ; before the 12th.

SHRI S. M. B \NERJEE : Let us sit to­
morrow.

MR. SPE \KER : We can have extra sit­
ting by one hour for two days Then we 
would be losing only 3 J houis.

SHRI SEZHIYVN (Kumbakonam) : We 
can forego the lunch hour on some days.

MR. SPEAKER : Yes, for three days we 
will forego the lunch hour. In that way we 
will save our Saturdays.

SHRI S. M. BANERJEE : While weloming 
this announcement, I would suggest that either 
the Prime Minister or the Labour Minister 
should request the employers to declare it a 
.holiday under the Negotiable Instruments Act.

Mr. SPEAKER : Government will take 
note of his suggestion

12.22 hra.

PAPERS LAID ONf THE TABLE 
RAF P lanes in  A ndaman G ro u p  o f  I slands

THE MINISTER OF EXTERNAL AFFA­
IRS (SHRI SWARAN SINGH) : I  beg 
to lay on the Table, in pursuance of an 
assurance given by me on the 13th April, 
1972 during supplementarics on Starred 
Question No. 395, a statement clarifying the 
information given by me regarding landing of 
R.A F. planes in Andaman Group of Islands. 
[Placed in Library. Set No. LT—1872/727

N otifica tio ns u n d e r  E m erg en cy  R isks (G oods) 
I nsurance  Act, E m ergency  R isks (U nd er­

takings) I nsurance  Acrr, e t o . e t c .

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH) : I  beg to lay on tlie Tabie-

(1) A copy each of the following Notifica­
tions (Hindi «mi English Version.)


